The Code of Criminal Procedure
(Tripura 8" Amendment) Act, 2009.

dt.24.12.2010 A.D.
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Tripura Gagette, Extraordinary Issue, December 24,

AN
ACT
Further 10 amend the Code of Criminal Procedure, 1973 in iis application to the State of
tripura.
Be it enacted by the Tripura Legislative Assembly in the sixiieth year of Republic of india as
follows:-
1.{1) This Act may be catied the Code of Criminai Procedure {Tripura Eighth
Amendmant} Act, 2008.
{2) In extends to the whole of Tripura.
(3) It shall come into force at once and shall remain in force for three years from the

daie of commencement.

Pl

Official Gazette, extend the period, as aforesaid, for such period not extending one year at a
time as may be specified in the notification, so however that the total period of such extension
(after the expiry of first three years) shall not exceed two years and wherein such nctification is
iséued, a copy thereof shall be laid, as soon as may be, before the Legistative Assembly of

Tripura.

2. In the Code of Criminal Procedure, 1673 (hereinafter referred to as the Principai
Act}, in Section 167, in its application to the State of Tripura, in paragraph (a) of the provisc to

sub-section {(2).-

(a) for the words " ninety days” wherever they occur, the words * one hundred
eighty days” shall be substituted;

(b) for the words “ sixty days” wherever they occur, the words * one hundred
twenty days” shall be substituted.

Provided that the State Government may, from time to ims, by notification in the |
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3, 5 In tha Drincinal Act after Saction 430 the folimuing Saction ¢hall be ingertad
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. *435 A, - Power to grant bail, - Notwithstanding anything contained in this Code,

NG person-

(a} who, being accused of or suspected of committing an offence under
! sections 1208, 121, 121A, 122, 123, 124A, 153A, 302, 303, 304, 307,
326, 333 364, 365, 366, 366A, 3668, 367, 388, 376, 386, 387, 392, 394,
385, 396,397, 399, 412, 436, 448 and 450 of the indian Penal Code, 1860

No. 45 of 1880) and Sections 25, 28, 27
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5 & of the Arms Ach 1508
(54 of 1959) and Sections 3, 4, 5 and 6 of the Explosive Substance Act,
1908 (Act No. V! of 1908) is arrested or appears or is brought before a

Court; or

(b} who, having any reason to believe that he may be arrested on an

accusation or committing an offence as specified in clause {g) has applied
to the High Court or Court of Sessions for a direction for his release on bail

i in the event of his arrest,

shall be released on bail or, as the case may be, directed {o be released on bafi

axcent on one or mors of the following grounds, namely:-

(i) that the Court including the High Court or the Court of Sessions for
reasons o be recorded in wiiting is satisfied thal there are
reasonable grounds for believing that such person is not guilty of any

offence specified in clause (a);

(i) that such person is under the age of sixteen years or a woran or a
sick or infirm person;
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(i) that the Court including the High Court or Court of Seseionsg, for
reasons o be recorded o writing, is

is salisfied that ihe ars
exceptional and sufficient grounds to release or direct the release of
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